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TAFEI AT ST GAAT TR0 Jorad

7% faeet, 11 9, 2026

AT.H1.. 353(1).— Fra T TLHTT FAAT STATREAT STrEfaa, 2000 (2000 T 21) F 12T 87 Fit I9-
1T (2) % @ (T T) FTIT T& ATRAT T TN Fd gU, T TAFSI (T ST AT TR AT, ATA T
FIET AT TAGRAT & (FE-39), T9g 'F i '@ ug, 9dt 4797, 2017 =1, f@fw afgwrd, sy fAsh
Tf=ra, Termafes stferrmr, o o o srfaerdy, st af=e siv agras ug % fEm s9 ardr & faEm
SRR 7 gu e TR fAerwor & qaer BT ST £ AT 0 T AT BT T 2, gerereiiehy s geen
STRITRIT HATAT o TLTEAE (HH07 o T T AT Hoh, AT Heged STaTaahTeiq T ihar o |
IATAF ST TheTeh! T2 I AT T T 1 At w2 F oo Ruferfeag R sara g sata-

1. Hfer offd= ST wEw — (1) =7 H=HT 7 |@ferd 918 Teraeii=ent i T=AT STt §51a,
FET ATATARTAT TTATHAT & (FE-2), TATAF ST TRATRT 97, AT 779, 2026 g

(2) T TSI § I THRT T LG FHI TG G|
2. gRaTUTE - =9 AT, o a9 5 ge # sterT sruterd 7 g,

3342 GI/2026 (1)
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(F) "FAEEOT AT F TRl Sl AT SRR HAT, AT G AT g

(@) "ATHA T =T FAAT F AT AT ATGAT AT

() TR T AL AT A T0IH AT HITHE S STreAv o anT geT g 13 |71+, 2024 Fir
FATAT ATIT U1-14017/41/2013-FfF (M) AT o 10 )

@  FSRE T F w6 § afrarie B T e e §

3. oa §feem § 7w, gal &t HeAr, FEieor 3T &Y. — (1) UEI F ATH ST 6T, IAh a9 0T 3T AqT
Afea ® wq¢ a7 & &9 | Femgar [fde & s -

FY | UG HTATH | S¥((aR<oT gl #fiT gear Jaq ffe & w2
o
M @ 3) (4) (5)
1. EENEER R 08 (2026) * Jaq Afesm ¥ w@< 13 & (131100-
T W e we fege | 216600 T
g ' 9T
forerar & srefim
* qHIA
2. CENRERCY 11 (2026)* e ffer § =7 13(123100-215900
© arhar w Pl | T
=T = srefie
3. CENCERETL 30 (2026)* Sae e # =¥ 12 (78800-209200
e R TR
foreraT = srefie
4. JATIF 77 (2026)* Ja+ #feaT § =€ 11 (67700-208700
R ik
forerar & erefim
5. EENEEECIE 120 (2026)* Ja9 ffeam T § w< 10 ( 56100-
¢ araw v Ry | 177500 )
foreraT = srefie

fooqor - ek I H RR i 9gel FieT IS | AT F T T (Seht TR o 119 o7y 3g U
H et & fore R 7 7 81 7= w6 & i snret I 7 e o e w o dega amee
#1 TeAT T U2 § Iueteyr et f7 gear T srferd g a1 39 =97 T &l il AT i ad F earefiT
T T IS H AR F AT A0 q3q T ST AT 53k Tahd ST T TiT| AT GIEHT ST &

FTOT T g ATt RRRIT ATHTAT G ferd SoTieeh STTaT aeheiehl J{T, TTHT SATHS ‘o' oF o7 & 6
TT I T TR TATIY, FTITHE ATTITFRATS h AT T 37T TeqH TTIFRT o SATHIGH o 249 & Fg (X oh Al
T Y TR GEAT 6 WG AT eI TAIT T IFAL AZAT AT DI o a1 =R % T2 T &
ATETT T T TG T FUL F U=l F forg 2= et & Bfg adt agfa grer e s a=m

4, war&rfAfg— I 91 9 9T A TG, STAT S IY Fated =T AT METE gihl-
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(1). asrieeRt 'S & 'S % 9% =F99 9% g
(2). wea= u= F foro off v f3fer a7 sl <Y, o, <, 2 & v F g g F o ot i vgfa
#¥ fafer R arfersrrdy g a= i STt

(3). =TT &t = &t & forw syeff =r v =relt At ar wiatg e g £ ST, S == et f aqaEt-
1 3T AqLAT-2 F T sreqaTiors srqae/sraay 797 At B = 8

(4). FTAE Y, I T T F Ul F forw weff =i ¥ erefie e i a1 o7 srEEt-2 Tt AfafEe
ST IT ST AT T FAT T T h (SIETRTToreh HIaaT Tigd)/ATHAT 1 H SATHAT ZIT T ST

(5) AATH® "TF & U% & (10 TAT ThiH o oTefie = (HIT 6l Aqg=1-1 37 sqg=r-2 § ey smaew
a1 I=a a1 et 9T 77 wfafaete (srerrfors w@feeT afga) g & st

(6) AT 'S{I' o I IL AT ThiH o Fefiq =i AT AT GILT hl AT

(7) TS A, T, ST, T, TE ST S AT q9T |, MR Sreesh T wHTT /AT g

(8) AT AFEFT (144200~ 218200 Fr) AT IHH ATF ¥ Fa¥-14 & Fa arer 7 ¥ FRrfe a1 Frerfy 7
T & dhEwee #f Rgie afafa &1 aqaes s gl

(9) WIF 9T F U sraeTs QAferd Agar i AqHa & &, (i) IS F A F 9g 9 ST qdAl F TAw
AT # A (i) F=riae =Y, LY, T ST U F ual a7 " 9ot a7 sfafeae (sreasrfes dfeemta)
sor® AT ® At Aot & dsiaent f Suctsar # e # waa gu e it g a7 R
SO o FoReT ferere oo & a=riaes i o srier =1 A fF aeEt-4 § Steatea Bt fi = 7
ERIGERER RS

(10)  S[AIA HTHHT T AT THI-HHT T Feg T TLHT o QLN F T [ AT 6 AT I AT AT
TR

5. Tr=fa A7 IFAF - (1) AT =W F A5 S U # AsiEwt £ ot 31 39w @iy F e 7o
A % =7 9 grm

(2). AT ‘ST TAT AATAF F1' 6 TS H FSATRT 0T TS AT ITAT A1 ST ~AqH FH1F AeaTaT srater
s =6t # fafafde s suae & srEeor § gem

e Afew § =% EE] F FTEs & Hated =qAaw war dard
=710 EENEEDCH T
-1 EELEERCI EELEERCTNE R KK G L]
12 CENDERC AT ' F =7 H = a9
Tqv-13 EELEER ATF ST & & § 9 AG
¥q-13T TR T ST T BT H O qG
TqT-14 EENTERETN AT "TE F ' H 9= a9
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(3). Thr % efie feri=or 3 a7 wq< ST, AT wa<-| ShifaT (rafer shifer afff) =i w@w-2 shfET
(FRrertzor a1 =t oAt ageadt aHte Fit), s f&F T st § [ 2

(4). ety uw ad & 7 a BT ST s 39 dsEEt F qwa S gt £ we-atw et
TATREATT AT 1 AL AT 1 JATS, % AHL IATH HIA-[FSITE STATe T FHT AT g AT T HT o0, 3T
stota Foha g =1 arfies 1 it gt afSa w41 [Rei=or £ #e diE it T g £ sEter F oo w=gwaw
FTH-TACITET AATe & Ul il HEAT & Faray 7 399 AT JZ9= i fure o T & srefie e
F foro = Rt s

(5). ST A=ATIAF TqL-1 BRI AT TIT-2 TRTAET § T2aT T q81 Fd 8, SAHT [0 Fad Uk a9 %
THTT AT ST, ST 372 FF & i U 3fT ATUF Houred Heior R = arftes w3 (are S gt
AT TH AT & o7 q9: Tq¥-1 oY Tq2-2 T i T AT 3f¥ T8 39 A0 F 9[F Al Nt ragf
IHATHS A5l TTH FT § THHA 2|

(6). ST I H TIAT AT IHAA o o0 Thq o Siasta erieor T aer 19 912 srntora it Sosfy

ST FOAT AATIAHT BT TAT AW Feida gAtaa e s anedts fgrar & srefta afeafoa
STTORTT ST e §hTT & fAfatera FH=1RAr Sl aS=eht 0 T2 A7 &7 § Fenfaa gz sRag
eI ThH g7 T | fh0 0 IUaer 3 STaTe STel edT & fory fa=me o S |

(7). TS IT TLATEIA FTH FLA ATl ASATIART AT T[0T TTTTT 30T AT 30T STATEN T THIH 6 Tl SraIfa

IqT IFI o TorT AT AT SITUAT| 290 &9 F Teiere AT TS FTH FLA AT JATART IT Ao 1ol (AT
T T o ST ST AT ITAA o (70 [A=Te q81 3T STTURMT ST 378 shaet Senterd gated Hia Tr=a-
THIA % AT ITAT HT ATH [T ST

(8). ThIW F NN 3Ty IR U= § W= A7 I & forw frerfer v ro Ssfeent & wrerfa a7 soa=

1 AT 7g e 2rit o o wer qriEenry  qreia AT IS A AT & off| TS F AT gl AU
SiaTgRR T2 T TRt 7 I o FIST H qF AT aie 1 Sl 6l e F gt Jrefd 41 I
T stroEm

(9). FIE TEATIT AT AT IHAT gl R

(10). STTET 7 o | hiee SAqaa AT AATE TRATSIATSAN & HI 7T § AHE, IATAH TF % o7
AT AT IHAF o 70 7 F 7 &7 9 ST IS 'S 6 o7 Ir=ta 1 3999 & o0 9= a9 &7 aqaq
safera grm

(11). gt &t srater, wtatagn a1 foger #47 afe 9% & 70 a9 7 =q[qaq e st it ToET & o
I wh e | [Afee R smoem)

(12). =7 F=wT 7 Sfoated T ff Shie % Il g ATt Jgt g
6. ATt FATaTES 0w etz e sie aifts #1F fe - s a1fds #13F fe sfiv arft=
Frataoares gt e = arfter s 97 srfFea = 9 =6 § ye e v aw=w § w72 S
7. Tt AFte- (1) Hrel At g aATEE S "W Aot § s asiewt % forg afdtar safd v
T ST et AT g7 AT S, T T TE F IS § FIE a=HT F o v av g
TR (A= Wl o6 Sae H THT-H8T I e [ GERT G0 ST o0 T Q9N o ST Irateqr
#T STt TET AT
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TR AT At o e & forw wre oft i figer afidtaria sater i a8 & w6 e a69e
F fia¥ AT ®Y F foram Sru i <6 wafer F offaw vEr w5 o w1 & qre (g smag G
STTURTT) Hatera sTfasrTer &1 = fHham s
(2) afETeaT i srafer a1 e Y e F @ g 9Y, S v ats et e F o s arer
STTAT €, A7 Sve (MATHT STETT 9T 30! ol s H 6 H TET STOAT 3T 38 Iqed g AT & [A%s
qfe &t ST
(3) ufErear safer sroram s ol fawae % Siem, gonfeafy, R S s s ag ua € &+
FTtAeR Tt FAgRE & forg Sueres A8l €, a7 e 9T AT 7 997 § 36eht Rgie § 1@ 39 3T
TR T I AR AT TATAdT FT TH(T, ST HT T 2T
(4) TfeeteT srater <1, a1 39k ey f3eaTe 3 210, 9T gTT STTieht st TToreror o< <ot & e
TSI HT & T[STAT 3T TLrerslt e aeqont (At § a4vear Ai2a) il ST e il ST9eqT g1 Gehdit, SrEr o
TLARTT TRATET % HATTS THTIT ol T 6 ©F H 3= o]
(5) STET T UNETAT ¥ HaTdd v HTHAT T Hael g, TAT % qaedl &l oF qa9 § GHI-T9T 9T Feai T
LR FIT ST T30 0 ST@en g Qg o Srosm|
8.  TEIHr.- #Yeft WAt F ATeAw 7 A asvias 9'i it qfE frvwfg @qfe afafa & geqia o [
TSR TT ol SITUAT, Toreeht =T e g -
. AEIM e, AT Heged ATITaRIA 9 T hAT I~ ST
G, AT FgeT ATITTHRTA T T AT T AT TAFS 0T S GAAT STRATHIT HATAT AT THE TS
* M AATHF ST - TEE
T, AT FET ATITAHRTATT FTATHAT T, THE (FTTHE TAN)— TTET|

9. fAgar—ag =, -
(%) Foraw ve =xfxe &, forerr gfa = Rrreht oot sfifera 8, e B g = fere $ g@tewr #i 8;

T
(@) TS, e o 37 s+t 9t % Stfard Tgd gu, T =rfe & e frr & a1 e & |@feer &
g
IF T&T 9¥ iR &7 97 A%1 g:

T3 TS el TLHIT FT A THTITE T 1T ¢ 1o 0AT FEarg v =i~e e Farg & o e &
g == f3fer 3 erefte srperer & ofe UaT e 3 forw s smeme 2, a1 g T sfRE o o= R & e
g < TR
10.  9TIA 3T T AT FIA & o0 ATIRTRAT AT 274, - (1) =7 FF\T % o1efi s afawry aa o
AT AT Fgl AT HAT FLA o 7T IALETAT g
(2) = =T & orefie s STferspTdr U WiAreAo & oA & [T St g & 9 T fawer § forar
& qTSIHAT % G99 § g & F o g0 ST6T o qean a97-a97 9 AT w7 gt ofiT giereror ar
TSR o for e sTfarTey, foraeht srafer g8 /T a7 S| STfa g AT 91d & a1ge AT 9d | s At
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T FTLETHT 6 T Tiveror & forw faeqa srferapmy, wfereror iy srater aw = frw fam, s £ &
ANTT & ATTHT o 70 ITardT g, If, et off reor &, STreqor & S0, qT 36 a<g 6 T & T
B o o1 a9 hT sTater & Ha<, a8 TIAT TAT Fl 98 FHLd FT [9hed R F99 HAT gl

11, sfQreqor; - #freft 9ft F ren< 9 = It F orefie R v afaawy F7 sl eT o g=aT e
HATAT T AT I ATATAHRTA T T 0T o g1 A Ta e srafer & forw sifaard =7 & sfveror s
H I[STEAT SR 37 TRt ofF srferahm<T &1 =8 avg & TTAeqv wEwa 0 027 fohe 6T sroefy afvefiear srafar
fer wiepdt et < st

12. forfarer Feer it orf<r STt Feald TLTE il g TF ¢ o6 VAT F2AT Aa97qF A7 GHIH A ¢ a8l g, Iqh
T ST 10T §, 378 AGag e a7 99 Ao FaT AT & GerHey ieh, 39 ot & et 3qaer & foreft
AR AT TAM o SATRAT %0l FTad, <L FIT T T TRl

13. =mafa- == Rt ft F1E ama, =3 sweo/enTe, oy e 7 g o avr Rt v e T95
ST, TSIT Feai IR 3T 39 dae § HI-99T 9% ST 360 T a9l & FAqar dAqgf~d S,
AT AT, 3777 e avt, Jaqd Gt sie 7+ e wawt % AR & o, Suae F2a7 steq
2l

14. FAT HT S M — AT FIT ATATARTAT A & ATARTLAT ST FHATAT 20T HAT 20T T 9T o
oo e fafore swery swafaa 72t fram mar 2, & tE gt & seme AR G smor st aw-awg
U e I G o ATAHTRAT ST FHATRAT 6 T A0{T T FqL 9L AT ST
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=T | [FEw 4(2) 3fiT 9w 4(4) <9
. Hreft st
(1) =refy ff 3 forw srfer g siw s agard
EIEIELRED

TRt Ao T e faemer a1 o0 § S e 4 % 9@ (F) § ey wifas GFme 77 o &sme ar
FEELAA AT FAAT T AT FHFeT | ATees =BT,

7

TSN AT ST § |TaH @ (S0 (FIFaw A1 a9 61 =37 qre=e) a1 ST 6 B /mar =
Frafaemer a1 gvre ¥ oagET 4 ¥ 9 (%) § AR g

(@) AT

FTEAT 4 * S (F) 37 e (@) # afafde B o e § G arar s Geateemes a1 @eam |
TiFeLe T =T

(DIERGEE
FHE | 9% FTATH AT o o7 STuferd =aaw e aqaa
(1) (2) (3)
1. EELTETAC | A R
2. AT et e dreafors et o1 BEE o Wt @At a1 9§
AIELT ST AR | AT qOE A7 AT
3. EENEERCTE et o qeafors deaet a1 BFW v wrenfd dwedt ar =7 §
FTHATA A e § 218 auf i1 AqHa|
4, EENEERE et o qeafors deaet a1 BFFW v srenfEd dwedt ar =7 §
AT AT T8 H ATCE a0l 7 A
5. FATF "TH | 3fr=niares 3 Srerforsr |eam AT e 3T W=ty Tvrat a7 S+ |
ATHIT ST AT | o aul &1 A9 4|
.= 7 T ot o % o1t o FEwT i EwEa we, vEtaa
T T ST e &7 T AT A7 A
1.3 A T THRITAT orer HT|

foour- S[AaH raeT= AT ATH FIA § AT T TS AT HT ATAT H Tl (a1 S| Fft wrearar e
Frafaemer ar geam 7 siFee it B3t (Srerfors TrTar & & /) w7 § g i T sty s
U ferafa=mes a7 §e9T T YW1 1T SHIT0T g, Siaee ol Ul T Fed & el oY srfershas ar
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F AT At F e, qea § [T Srosit) afe Stweve it IuTre o= 981 &t T g a7 SiFede it =3t am
FIA § AT T T2 srater et ot ST F forw srqwra ® w1 R Srosth) e, qofrfors s (Rt
T HiAETcH) AT S(Fee =l =UT (FET &l T2 HUT) I F3A § AT Al T2 THT AT 6 G ar a9 o
STTereh o AT § 9T Fael HATS srater & forw fa sroar sty #i =3 % forw /g

(111 ST #THT — 9% FiF T Aot | el 9T 6 oI srteshay o Se7 Fergan gt -

FHE | T HTATH Afershae - AT | STfere Jai
(1) (2) (3)

() EELREZC 30 7t

(ii) EENEER: 35 7

(iii) CERIEERCIY 40 99

(iv) EELEERSS 45 =

(v) JHATHS "TH 50 T

q-{—@ -

()  FET AR TARAT IF § T8l g MG ST 9T FELT JATH 6 qa9 H, Feald
AL | HT-T0T X e S & g9 oy § e & ST,

(i)  FearT AR g AT JeTeeE o= § reafaw aqwdt ITHIaTl & ATl § a7 At F 99
o stferera® st 8T & ge & SIua,

(i) SA-FHAT SFFLTRT FIA & o0 AOTF aE AT & T-328T &A1 § J¥rial F siaad g F:i7d
F sifaw g M (7 1 o|w, Jemed, == geor, s, AiorR, anmae, B, FEE, 99 s
& T, AT eer F ATerer sfiT T e o =war ey o a9l SY-Aed, SEHT Y R g
A AT AAGT | Aty & foru Raifa sifaw a))

. ST (ATTRTTT ST Aigd) / AT - T (ATTRTTF HIaaT qigd)/ SATHAT & ATeTH T
e & amae 7, 5= uat & gfafagte (seastos gieaT atgd)/smaad 7T ST §, F@0T 9901, T
TLFTLL, T ATI &7 AT T (ST A7 SaTiee d@9a4t, Areaar ST freafe=mera a1 a7 9 a7 At
H AT ITH ST SEATHT 6 I AT FATRIIAg g

() (i) T FTE A7 [A9RT § Faa 9 | 9397 92 9007 Fd &, IT
(ii) fafere oz & awer Sfeatea MITT e 9% 92 9= uTerd sqad T@d &l -

FHE | T2 FTAH stafer g et & fore srfer ~gaaw g s
(1) (2) 3)

1. EENEERK:T = av Tag FeT A1 BFawr § aa= #fzw (56100-177500 F0F) AT
T § Fae-10 # Fafad seme uw u= ux e & v i TS 4
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2. EENEERCIE FAHTT ST AT AT | oa Afead (67700-208700 ) AT THIH H Fq¥
-1 7 Rt st o2 97 9 [Afce % v i 1 =1 ad i qEm

3. CEITERES FAHTH HST AT AR | = AfeaT (78800-209200 F9F) AT THIT H Fq¥
-12 ¥ ot sreme 9 97 92 fAgfce & e & T = v i a4

4. I T FAHTT F2T AT 9T & a9 i (118500-214100 &%) AT 9T H
¥ -13 § Rafia sra™ 9% 92 a2 RgiRe % verd o= v i Em

(iii)) = AT F T F (1 37 4) F wexer @t  forw @Ay derfors seaf siw sqva g,

feoqur 1 afaf=gfe &t srate, Fsra aewm & At a7 T o= @3od a7 fowmr # =9 e & 3 92
TR Torelt 7T IS AT 77 7 Frai7gr #1 Fared (Feaaiias aaarqliga) aeaterd g , aTemordqar aie
T T ATAF Tl GRIT, ST s T TLHTL h ATHIGT & (AT hf ST qehaii|

feoqur 2: qrwe = % faamnitr sfdeert, S =i o erefit ga-eig arerta it deft ot § 2, aiaigie
e % forg fa=rme 6 forg o= =gt 2, AT 3| g9-#e7 a2 & S o 9 fie7 3 s 720 2,
AT ZHT v iaigRrerdT =il §00h ShiH A7 Toiod Tl o7 I ST a1t H1H® A1
Fefie -z Tt & forg fE=me = forg o= 75 2

fooqur 3: wfafagfr g e & o sfamaw s SmT (sreusTors daer dfgd) raad ST e @l
sifaw a9 56 a9 | {fer A5l gl
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ALHAT 2

THITAT 3 =3 i (FTeft wet s sfafagfte (srerrors gtaer afgq)/smhae  fom)
A, SR AT - Feft wdt a7 st Re/emEes & o ST #8d (sreastos dfaer afgq) § uF

ey 3T T HEeT T free |f=ra, Toraetiaeht 3 G STt §5rers grer Artad o ST s str=
AT Fit FrRTeert it ST FTA FT IAH T, TAFLIAT AL FAAT SRR HATAT T AT FaeT
st fRT T SerEETe g AT o ST w97 & forw 9T g
3. faantE == |afEt - dreft adt 31 sfaEgie 31 s (Feasttos gt atga) & oo Gani
T AT ST AT FL=AT AT g

(i)

JTH "TF' F I I¥ 9T o (70

(i)

IATHF-TH T A, AT 3 LTI Foegr, TAT AT 3T e e, FATHF oY
SRR TqE et Tug, ST Sl St (o9, TR T 1ol SIqEeT w¥re 471 fohe]|
FATH fersataame &

Heqe

AT STHA H IR AT Tlecdsh HFeL F SURH & JATHH 'S AT THT ATART

AT AR §eA_ A7 2fewy wdt g g fEeafeanaa a7 d@atea o= &
FeTw/AwRA R feafaeme & reAfirs geame &1 giatater, S aaq dfeam (31442004
218200) ¥ F7—14 ¥ F7 7 2|

F FLHRT AT AW | qrefeee ST’ &0 AT THIE &L 1 TF 27|

AT FRLET ATATARIA T TIATHAT T AT FTeAFSI o0l ST AT TTRATRI0T HATAT AT
IEE HISAT F AATAH S T AT A €2 T TF Gae 7|

(ii)

FSTF &1, A F A, A S ;A T F 77 9 Al o

(i

FSATIAF-SIT AT FHFE, AT 3T LT e, T AqEI e AT 697, JATH=F
ST s ST e TRug, [As e STeiirenr oramT, TE Tae 0l et e
a7 FoReT a=Te fEreafaemeT =)

HETET

(ii)

HETerd SHT | TN T ATAST AT HFeL o ITHT H T ‘ST IT THA

(iif)

AT SRR SeA_ A7 Sfewy Tdt g g fEeate=nag a7 d@atea o & &
SATE/AFATRT ferafeames & deafors dvqme 1 wfafafer, S aaq afes (31442004
218200) # Fa¥-14 & 7 7 gl

AT AL AATAE AN F JATAF TF €L T A T &7 HT T qae|

AT HHET ATATARTATT T HAT T AT SAFEI (o0l ST FAAT ATATRIEGT HATAT ST,
I TSAT F JATAS TF TG T AT &L AT T qae |
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T 3
[ 5(3) =]
=i % srefir fRerteor whwam:
1. &1 SRt aEfd-
1.1 stiafe st afafy £ ww=at (@@t =@ i aaras 9 % &t w ey a7 3w 7 e w2
2D): -
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srfeaer FAT Regr, 9w af=

MINISTRY OF ELECTRONICS AND INFORMATION TECHNOLOGY
NOTIFICATION
New Delhi, the 11th May, 2026

G.S.R. 353(E).— In exercise of the powers conferred by clause (ze) of sub-section (2) of section 87 of the
Information Technology Act, 2000 (21 of 2000), and in supersession of the Ministry of Electronics and Information
Technology, Indian Computer Emergency Response Team (CERT-In), Group ‘A’ and ‘B’ Posts, Recruitment Rules,
2017, except the posts of Legal Officer, Senior Private Secretary, Administrative Officer, Accounts and Finance Officer,
Private Secretary and Assistant, except as respects things done or omitted to be done before such supersession, the
Central Government hereby makes the following rules regulating the method of recruitment to the Scientific and
Technical posts in the Indian Computer Emergency Response Team, a statutory body under the administrative control
of the Ministry of Electronics and Information Technology, namely:-

1. Short title and commencement. — (1) These rules may be called the Ministry of Electronics and Information
Technology, Indian Computer Emergency Response Team, Scientific and Technical Posts, Recruitment Rules, 2026.

(2) They shall come into force on the date of their publication in the official Gazette.
2. Definitions. - In these rules, unless the context otherwise requires, -

(a) "Controlling Authority" means the Government of India in the Ministry of Electronics and Information
Technology;
(b) "Schedule" means a Schedule appended to these rules;
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(c) "Scheme” means the Revised Flexible Complementing Scheme as issued by the Department of Personnel and
Training, vide Office Memorandum No. AB-14017/41/2013-PP(RR), dated the 13" March, 2024; and
(d) "scientific post" means a post as defined in the Scheme.

3. Name, number of posts, classification and level in the pay matrix. — (1) The name, number of posts, their
classification and level in the pay matrix attached thereto shall be specified as under: -
Sl. | Name of | Classification | Number of posts Level in pay matrix
No | posts
(ORR®) 3 “4) ®)
1. | Scientist ‘F’ 08 (2026) * Level -13A in the pay matrix (Rs.
Equivalent to| * Subject to variation dependent on | 131100-216600).
group ‘A’ post | workload.
2. | Scientist ‘E’ | in the Central | 11 (2026) * Level -13 in the pay matrix (Rs.
Government * Subject to variation dependent on | 123100-215900).
workload.
3. | Scientist ‘D’ 30 (2026) * Level -12 in the pay matrix (Rs.
* Subject to variation dependent on | 78800-209200).
workload.
4. | Scientist ‘C’ 77 (2026) * Level - 11 in the pay matrix (Rs.
* Subject to variation dependent on | 67700-208700).
workload.
5. | Scientist ‘B’ 120 (2026) * Level -10 in the pay matrix (Rs.
* Subject to variation dependent on | 56100-177500).
workload.

Note: The vacancies in each grade shall be first filled from the Scientists in the feeder grade who are recommended
for promotion to the next higher grade under the Scheme. If the number of Scientists recommended for consideration
of promotion to the next grade under the Scheme are more than the number of vacancies available in the promotion
grade, then to that extent the number of posts be automatically upgraded to the promotion grade subject to the
condition that the combined sanctioned strength of all the grades shall remain the same. Vacancies arising due to
attrition shall normally revert to the entry level grade of the respective Scientific or Technical category, i.e.
Scientist ‘B’. However, based on functional needs and with the approval of Competent Authority, some of these
vacancies may be filled by the method of recruitment prescribed in these rules, for the posts above entry level, based on
the level of the vacancy and commensurate with the higher qualifications and skills of individual candidates within
the overall sanctioned strength.

4. Method of Recruitment. - The method of recruitment to the said posts, qualifications, and other matters
relating thereto shall be as under: -

(1). The posts of Scientists 'B' to ‘G' shall be selection posts.

(2). Method of recruitment for each post or each case of Scientist 'B', 'C', 'D', ‘E’ and 'F' shall be decided by the
Controlling Authority.

(3). Recruitment for the posts of Scientist 'B' shall be made either by direct recruitment or deputation (including
short - term contract)/absorption as specified under Schedule I and Schedule II to these rules.

(4). Recruitment for the posts of Scientists 'C, 'D', and 'E’ shall be made either by promotion or upgradation
under the Scheme or direct recruitment or deputation (including short - term contract)/absorption as specified in
Schedule I and Schedule II to these rules.

(5) Recruitment for the post of Scientists 'F’ shall be made either by promotion or upgradation under the
Scheme or direct recruitment or deputation (including short - term contract)/absorption as specified in Schedule I
and Schedule 1II to these rules.

(6) Recruitment to the post of Scientist ‘G’ shall be made through promotion or upgradation under the Scheme.
(7) In the case of Scientists ‘B’, ‘C’, ‘D’, ‘E’, ‘F’ and ‘G’, the appointing authority will be Minister-in-Charge.

(8) The approval of Appointment Committee of Cabinet is mandatory in case of appointment or promotion to the post
carrying pay in level 14 in the pay matrix (Rs. 144200- 218200) or above.

(9) The field of essential educational qualifications and experience for each post;- (i) in each case of direct recruitment
to the post of Scientist ‘B’, and (ii) in each case of direct recruitment or deputation (including short-term contract) to the
posts of Scientist ‘C’, ‘D’, ‘E” and ‘F’ shall be decided by the Controlling Authority, keeping in view of the availability
of Scientists of different disciplines. Provided that further requirement of Scientist in a particular discipline and such
shall be chosen from the list of disciplines mentioned in Schedule IV of these rules.
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(10) Ex-serviceman may be recruited on re-employment basis in accordance with the orders by the Central Government
from time to time.

4. Promotion or upgradation. - (1) Promotion or upgradation of Scientists to the grade of Scientist 'C' upto
Scientist G' shall be as specified under the Scheme.

(2) Promotion or upgradation of Scientists to the grade of Scientist ‘C’ upto Scientist ‘G’ shall be as per the
minimum residency period indicated below and in compliance with other provisions specified in the Scheme.

Level in pay matrix Designation Minimum Residency Period linked to Performance
Level-10 Scientist ‘B’ Nil

Level-11 Scientist ‘C’ Three years as Scientist- ‘B’

Level-12 Scientist ‘D’ Four years as Scientist — ‘C’

Level-13 Scientist ‘E’ Four years as Scientist — ‘D’

Level-13A Scientist ‘F’ Five years as Scientist — ‘E’

Level- 14 Scientist ‘G’ Five years as Scientist — ‘F’

(3)  There shall be two level of assessment under the Scheme, namely, Level-1 Screening (Internal Screening
Committee) and Level-2 Screening (Assessment Board or Departmental Peer Review Committee), as specified in
Schedule III.

(4) The assessment shall be done twice in a year and cases of those Scientists who have completed or will
complete the minimum residency period as on the cut-off dates of assessment such as1® January or 1% July, as
the case may be, and have earned or will earn number of Annual Confidential Reports or Annual Performance
Appraisal Reports equal to or more than the number of years of minimum residency period for the period preceding
the cut off dates of assessment, shall be considered for assessment under the Scheme.

(5) Scientist who does not qualify either in Level-1 Screening or Level-2 Screening shall be re-assessed only
after one year when they earn at least one more Annual Performance Appraisal Report and Annual Work Report
and such re- assessment would again entail Level-1 and Level-2 Screening and not commence from the stage where
the Scientist failed to qualify.

(6)  The assessment process under the Scheme for promotion or upgradation to the next grade shall be conducted
only thrice, and thereafter, the scientist shall be covered under Modified Assured Career Progression guidelines
as approved for Central Government civilian employees and the scientist who has been granted any grade under
Modified Assured Career Progression may be considered for next grade.

(7)  The period of service of Scientists or Technical experts doing management or administrative work shall not
be counted for promotion or upgradation under the Scheme and Scientists or Technical experts doing exclusively
management or administrative work shall not be considered for promotion or upgradation under the Scheme and
they shall only be given benefit of upgradation under Modified Assured Career Progression Scheme.

(8) The date of promotion or upgradation of Scientists recommended for promotion or upgradation to the next
higher grade under the Scheme shall be the date on which the Competent Authority approved the promotion or
upgradation and officers on leave or deputation outside the organisation shall be given promotion or upgradation
only with effect from the date they rejoin or return to the parent cadre.

(9) There shall be no retrospective promotion or upgradation.

(10) The field experience shall require, in research and development or experience in implementation of scientific
projects, of atleast two years for promotion or upgradation to Scientist 'F' and five years for promotion or
upgradation to Scientist 'G' shall be essential.

(11) Treatment of period of leave, period spent on deputation or Foreign Service etc. to another scientific post, which
helps a scientist to acquire scientific experience shall count towards of minimum residency period.

(12) Anything not mentioned in these rules shall be governed by provisions of the Scheme.

6. Annual Performance and Appraisal Reports and Annual Work Reports- The Scientists shall fill up the Annual
Work Report and Annual Performance Appraisal Report, in the format provided for in the Scheme, mandatorily on an
annual basis.

7. Probation. - (1) The period of probation for Scientists appointed to the grade of Scientist 'B', and Scientist ‘C’ by
direct recruitment shall be two years and one year for Scientists appointed to the grade of Scientist D', 'E' and 'F' by
direct recruitment:
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Provided that the controlling authority may extend the period of probation in accordance with the instructions
issued by the Central Government from time to time in this regard:

Provided further that any decision for extension of a probation period shall be taken ordinarily within eight weeks
after the expiry of the previous probationary period and communicated in writing to the concerned officer together with
the reasons for so doing within the said period.

(2)  On completion of the period of probation or any extension thereof, Scientists shall, if considered fit for permanent
appointment, be retained in their appointments on regular basis and be confirmed against the available substantive
vacancies.

(3) During the period of probation or any extension thereof, as the case may be, the Central Government is of the
opinion that a Scientist is not fit for permanent appointment, the Central Government may discharge or revert the
Scientist to the post held by him prior to his appointment in the service, as the case may be.

(4) During the period of probation, or any extension thereof, Scientists may be required by Government to

undergo such courses of training and instructions and to pass examinations and tests (including examination in Hindi)
as Government may deem fit, as a condition to satisfactory completion of the probation.

(5) As regards other matters relating to probation, employees of the service shall be governed by the instructions
issued by the Central Government.

8. Confirmation. - Confirmation of scientific posts appointed through direct recruitment shall be done by the
Controlling Authority on the recommendations of Departmental Confirmation Committee, the composition of which
shall be as follows:

a) Director General, Indian Computer Emergency Response Team ;- Chairperson.

b) Two Scientists ‘G’ from Indian Computer Emergency Response Team or Ministry of Electronics and
Information Technology or its organisation: - Members.

¢) Indian Computer Emergency Response Team, Head (Personnel Division):- Member.

9. Disqualification. - No person, -
(@) who has entered into or contracted a marriage with a person having a spouse living; or
(b) who, having a spouse living, has entered into or contracted a marriage with any person,

shall be eligible for appointment to any of the said posts:

Provided that the Central Government may, if satisfied that such a marriage is permissible under the personal
law applicable to such person and the other party to the marriage and that there are other grounds for so doing, exempt
any person from the operation of this rule.

10. Liability of officers to serve in India and outside. — (1) Officers appointed under these rules shall be liable to
serve anywhere in India and outside.

2) Officers appointed under these rules shall be liable to undergo such training and be detailed on courses of
instruction in India or abroad as the Government may decide from time to time and an Officer detailed for training or
course, the duration of which is six months or more or an officer detailed for training outside India or with private firms
or factories in India, irrespective of the duration of the training, shall be liable to refund in full the cost of training, if,
for any reason, during the training, or within a period of three years after the completion of such training, he chooses to
discontinue his service.

11. Training. - An officer appointed under these rules on direct recruitment basis shall compulsorily undergo training
programme for a period specified by the Ministry of Electronics and Information Technology or Indian Computer
Emergency Response Team and no officer shall be cleared for his probation period without completing such training
programme.

12. Power to relax. - Where the Central Government is of the opinion that it is necessary or expedient so to do, it may,
by order and for reasons to be recorded in writing, relax any of the provisions of these rules with respect to any class or
category of persons.

13. Saving. — Nothing in these rules shall affect reservation, relaxation of age-limit and other concessions required to be
provided for the Scheduled Castes, the Scheduled Tribes, Other Backward Classes, Ex-servicemen and other special
categories of persons in accordance with the orders issued by the Central Government from time to time in this regard.
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14. Other Conditions of service. — Other conditions of service of the officers and employees of the Indian Computer
Emergency Team, for which no specific provisions have been provided, shall be regulated in accordance with such rules
as are, from time to time, applicable to similar category or level of officers and employees of the Central Government.

SCHEDULE I
[See rule 4(2) and Rule 4(4)]
A. Direct Recruitment
(D) Educational and Other Qualifications required for Direct Recruits
(a) Essential:

Master's degree in Physical Sciences or Mathematical Sciences or Computational and Information Sciences or
equivalent as specified in clause (A) of Schedule IV from a recognised University or Institute;

Or

Bachelor's degree in Engineering or Technology (minimum four-year degree course) or equivalent as specified in clause
(B) of Schedule IV from a recognised University or institute;

(b) Desirable:

Doctorate degree from a recognised University or institute in any of the disciplines specified in clause (A) and clause
(B) of Schedule IV.

(10 Experience:

Sl. | Name of post Minimum relevant experience required for recruitment
No.
(1 2 3

1. Scientist ‘B’ -

2. Scientist ‘C’ Four years in Research and Development in Industrial and Academic Institutions or
Science and Technology Organisations or in both.

3. Scientist ‘D’ Eight years in Research and Development in Industrial and Academic Institutions or
Science and Technology Organisations or in both.

4. Scientist ‘E’ Twelve years in Research and Development in industrial and Academic Institution s
or Science and Technology Organisations or in both.

5. Scientist ‘F’ i.eighteen years in Research and Development in industrial and Academic Institutions
or Science and Technology Organisations or in both;

i.five years’ experience of evolving, managing and directing major Programmes under
any branch of sciences; and

(iii) published research work of high standard.

Note: The period spent on obtaining minimum essential qualification shall not count towards experience. Period spent
on obtaining Doctorate degree (in the field of educational qualification) from a recognised University or institute, as
evidenced by certification by such University or institute, subject to completion of the Doctorate degree and subject a
maximum of two years shall count towards experience. The period spent on pursuing Doctorate degree shall not count
towards experience for any purpose, if the doctorate has not been awarded. However, in cases of full-time employment
(regular or contractual) or more than two years during the same period spent on obtaining Doctorate degree (degree
awarded), experience shall be counted only for the employment period and not for the Doctorate degree.

III. Age- limit. — The upper age - limit for direct recruitment in each category of post shall be as under: -

S1. No. Name of the post Upper age- limit not exceeding
(1 2 3)
@) Scientist ‘B’ 30 years
(i1) Scientist ‘C’ 35 years
(ii1) Scientist ‘D’ 40 years
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(iv) Scientist ‘E’ 45 years
v) Scientist ‘F’ 50 years:
Provided that -
6] there shall be age relaxation in respect of the Scientists already working on regular basis in the Indian Computer

Emergency Response Team as per the extant rules in vogue from time to time in the Central Government;

(i1) the Central Government may relax the upper age-limit for all categories of posts in case of highly experienced
candidates in specialised scientific areas.

iil. the crucial date for determining the age-limit shall be the closing date for receipt of applications from candidates
(not the closing date prescribed for those in Assam, Meghalaya, Arunachal Pradesh, Mizoram, Manipur, Nagaland,
Tripura, Sikkim and Union territory of Ladakh, Lahaul and Spiti District and Pangi sub-division of Chamba District of
Himachal Pradesh), Andaman and Nicobar Islands and Lakshadweep.

B. Deputation (including short-term contract) absorption: In case of recruitment by deputation (including short-term
contract)/absorption, grades from which the deputation (including short-term contract)/absorption to be made, shall be
the Scientists or Technologists of the Central Government, State Governments, Union terrritories, statutory or
autonomous organisations, Universities or recognised research institutions in India or abroad,-

(a) (1) holding analogous post on regular basis in the parent cadre or department; or

(i) having the experience required in the post on a regular basis as stated against the specific post :-

31 No Name of post Minimum relevant experience required for recruitment by deputation
ey () 3)

1. Scientist ‘C’ Three years’ service rendered after appointment to the post on a regular basis in
level-10 in the pay matrix (Rs. 56100-177500) or equivalent in the present cadre or
department.

2. Scientist ‘D’ Four years’ service rendered after appointment to the post on a regular basis in level-
11 in the pay matrix (Rs. 67700-208700) or equivalent in the present cadre or
department.

3. Scientist ‘E’ Four years’ service rendered after appointment to the post on a regular basis in level-
12 in the pay matrix (Rs. 78800-209200) or equivalent in the present cadre or
department.

4. Scientist ‘F’ Five years’ service rendered after appointment to the post on a regular basis in level-
13 in the pay matrix (Rs. 123100-215900) or equivalent in the present cadre or
department.

(iii) possessing the educational qualifications and experience as specified for direct recruits in clause A of (I and IV)
of this Schedule;

Note 1: The period of deputation, including the period of deputation (including short-term contract) in another ex-cadre
post held immediately preceding this appointment in same or some other organisation or department of the Central
Government, shall ordinarily not exceed three years, which may be extended further with the approval of the Central
Government.

Note 2: The departmental officers in the feeder category, who are in the direct line of in-situ promotion under the
Scheme shall not be eligible for consideration for appointment on deputation except for the ex-cadre post for which they
are not the feeder grade officers, and similarly deputationist shall not be eligible for consideration for in-situ promotion
under Flexible Complementing Scheme or any other Scientific and Technical Personnel Policy in vogue.

Note 3: The maximum age- limit for appointment by deputation (including short-term contract) shall be not exceeding
fifty-six years as on the closing date of receipt of applications.

Schedule 11
Screening and Selection Process (For direct recruits and deputation (including short -term contract)/absorption

A. Screening Committee.- The Screening Committee for direct recruitment or deputation (including short-term
contract) /absorption shall consist of a Chairperson and two Members who shall be nominated by the Secretary, Ministry
of Electronics and Information Technology and the authority to accept the recommendations of the Screening Committee



20 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(1)]

shall be Secretary, Ministry of Electronics and Information Technology and only the screened-in candidates shall be
eligible for the next level of recruitment.

B. Departmental Selection Committee. - The Departmental Selection Committee for direct recruitment or deputation
(including short term contract)/absorption and its composition shall be as under:-

(1) For recruitment to the post of Scientist ‘F’:

@) Scientist —H or equivalent from Recruitment and Assessment Centre, Defence Research and | Chairperson
Development Organisation or Council for Scientific and Industrial Research or Department of
Science and Technology or National Technical Research Organisation or Scientific University

(il) | Scientist ‘G’ or equivalent officer from Industry or Public Sector Undertaking in relevant | Member
domain

(iii) | Representative from Academic Institution of the Indian Institute of Technology or Indira | Member
Gandhi Open University or Scientific Technical University in relevant domain not below the
level-14 in the pay matrix (Rs. 144200-218200)

(iv) | One Member of the level of Scientist ‘G’ or equivalent from other Scientific Government | Member
Department

(v) | One Member of the level of Scientist ‘G’ or equivalent from Indian Computer Emergency | Member
Response Team or Ministry of Electronics and Information Technology or its Organisations

(i1) For recruitment to the post of Scientist ‘B’, Scientist ‘C’, Scientist ‘D’ and Scientist ‘E’:

1) Scientist -G or equivalent from Recruitment and Assessment Centre, Defence Research and | Chairperson
Development Organisation or Council for Scientific and Industrial Research or Department of
Science and Technology or National Technical Research Organisation or Scientific University

(il) | Scientist ‘G’ or equivalent from Industry or Public Sector Undertaking in relevant domain Member

(iii) | Representative from Academic Institution of the Indian Institute of Technology or Indira | Member
Gandhi Open University or Scientific Technical University not below the level-14 in the pay
matrix (Rs. 144200-218200)

(iv) | One Member of the level of Scientist ‘F’ or equivalent from other Scientific Government | Member
Department

(v) | One Member of the level of Scientist ‘F’ or equivalent from Indian Computer Emergency | Member
Response Team or Ministry of Electronics and Information Technology or its organisations

SCHEDULE I
[See rule 5(3)]

Assessment process under the scheme:

1. Level-1 Screening Committee: -

1.1 Composition of Internal Screening Committee (for consideration of promotion or upgradation to the posts of
Scientist ‘C” and Scientist ‘D’):-

1. A senior scientist not below the level-14 in pay matrix (Rs. 144200-218200) from | Chairperson
Indian Computer Emergency Response Team or Ministry of Electronics and
Information Technology or its organisations.

2. A scientist of level-13A in the pay matrix (Rs. 131100-216600) or above in the pay | Member
matrix from Indian Computer Emergency Response Team or Ministry of
Electronics and Information Technology or its organisations.

3. A Scientist not below the level-13 A in the pay matrix (Rs. 131100-216600) from | Member
Department of Atomic Energy or Department of Space or Defence Research
Development Organisation.
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1.2 Composition of Internal Screening Committee (for consideration of promotion or upgradation to the post of Scientist
‘E’ and Scientist ‘F’

l. An officer of level-14 in pay matrix (Rs.144200-218200) or above in pay matrix | Chairperson
from Indian Computer Emergency Response Team or from Ministry of Electronics
and Information Technology or its organisations.

2. An officer of level-14 in pay matrix (Rs.144200-218200) or above in the pay matrix | Member
from from Indian Computer Emergency Response Team or /Ministry of Electronics
and Information Technology or its organisations.

3. A Scientist of level-14 in pay matrix (Rs.144200-218200) or above in the pay | Member
matrix from Department of Atomic Energy or Department of Space or Defence
Research Development Organisation.

1.3 Composition of Internal Screening Committee (for consideration of promotion or upgradation to the post of Scientist
< G b

I. An officer of level-15 in pay matrix (Rs.182200-224100) or above in pay matrix | Chairperson
from Indian Computer Emergency Response Team or Ministry of Electronics and
Information Technology or its organisations.

2. An officer of level-15 in pay matrix (Rs.182200-224100) or above in the pay | Member
matrix from Indian Computer Emergency Response Team or Ministry of
Electronics and Information Technology or its organisations

3. A Scientist of level-15 in pay matrix (Rs.182200-224100) or above in the pay | Member
matrix from Indian Computer Emergency Response Team, from Department of
Atomic Energy or Department of Space or Defence Research Development
Organisation.

Note 1: Chairperson and Member above shall be nominated by Secretary, Ministry of Electronics and Information
Technology.

Note 2: The Chairperson and Members should be one level above the post to which the upgradation or promotion is to
be done.

2. Level-2 Screening:

2.1 Composition of Assessment Board (for consideration of promotion or upgradation to the post of Scientist ‘C” upto
Scientist ‘E’ otherwise than under exceptionally meritorious category):

1. An officer not below the level-14 in pay matrix (Rs.144200-218200) from | Chairperson
Scientific Ministries or Departments outside Indian Computer Emergency
Response Team, Ministry of Electronics and Information Technology and its
organisations.

2. Three external experts. Members

Note 1: The Members would be at least one level above the post to which promotion or upgradation is to be done.

Note 2: Absence of any Member from the proceedings of the Assessment Board shall not invalidate the
recommendations of the said Board.

Note 3: The quorum for any meeting of the Assessment Board shall be three including the Chairperson.
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2.2. Composition for Departmental Peer Review Committee (for considering the promotion or upgradation under
the Scheme to the post of Scientist ‘F’):
1. An officer not below level-15 in pay matrix (Rs.182200-224100) from | Chairperson
Indian Computer Emergency Response Team or Ministry of Electronics and
Information Technology and its organisations.
2. Two officers not below the level-14 in pay matrix (Rs.144200-218200) from | Members
Indian Computer Emergency Response Team or Scientific Ministries outside
Ministry of Electronics and Information Technology.
3. Two eminent Scientists, specialising in the relevant field. Members
4. Joint Secretary or equivalent, Ministry of Electronics and Information | Member
Technology.

Note 1: The Chairperson shall be nominated by Secretary, Ministry of Electronics and Information Technology.

Note 2. The Members would be at least one level above the post to which promotion or upgradation is to be done.

2.3 Composition for Departmental Peer Review Committee (for considering the promotion or upgradation under
the Scheme to the post of Scientist ‘G’):
1. Secretary, Ministry of Electronics and Information Technology. Chairperson
2. Two Secretaries of Scientific Ministries or Departments outside Ministry of | Members
Electronics and Information Technology or their representatives not below level
-15 in pay matrix (Rs.182200-224100)
3. Two eminent Scientists, specialising in the relevant field Members
4. Additional Secretary, or equivalent, Ministry of Electronics and Information | Member
Technology and its organisations.

Note 1: The Members would be at least one level above the post to which promotion or upgradation is to be done.

SCHEDULE 1V
[See rule 4(9) and Schedule I]

A. Science disciplines and subjects there under:
S1. Discipline Subjects
No.
1. Physical Electronics, Applied Electronics, Electronics Science, Electronics and Communication;
Sciences: Radio Physics and Electronics, Nanoscience, Engineering Physics, nanotechnology, Optical
Communication, Industrial Electronics, Instrumentation, Electronics and Instrumentation,
Instrumentation and Control, Power Electronics, Telecommunication, Very Large Scale
Integration Design, Semiconductor, Microelectronics, Embedded System and Technology,
Microwave and Electronics, Microwave and Optical Communication, Mechatronics
2. Mathematical | Mathematics, Applied Mathematics, Operations Research, Total Quality Management,
Sciences Mathematics and Computing, Mathematical Sciences.
Any other relevant discipline with qualifying degree which mentions ‘Mathematics’ as the
main discipline.
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3. Computational | Computer Science, Communication, Computer and Networking Security, Computer
and Application, Software System, Software Engineering, Information Technology,
Information Information Technology Management, Informatics, Information System, Information
Sciences Security, Computer Management, Cyber Law, Bioinformatics, Remote sensing,

Information Science, Computational Linguistics, Artificial Intelligence, Data Science,
Cyber Security, Signal Processing, Digital Communication, Computer and Information
Science, Cyber Law and Information Security, Advanced Network, Computational Science,
Data Science, Statistics, Computational Statistics, Information Science, Applied Statistics,
Cryptography, Machine Learning, Cloud Security, Digital Forensics, Big Data Analytics,
Internet of Things (IoT), Embedded Systems, Robotics and Automation, Quantum
Computing, Blockchain Technology, Bioinformatics, Drone Technology, Autonomous
Systems.

Any other relevant discipline with qualifying degree which mentions ‘Computational or
Information’ as the main discipline.

B. Engineering or Technology disciplines and subjects thereunder:

Sl. No. | Discipline | Subjects

1. Engineering | Electronics, Electronics Science, Computer Science, Computer Engineering, Software
or Systems, Information Technology, Software Technology, Electronics and Communication,
Technology | Electronics and Telecommunication, Electronics and Electrical Communication, Electrical

and Electronics, Telecommunication and Information technology, Electronics and
Instrumentation, Electronics and Computer Engineering, Instrumentation and Control,
Electronics and Control, Control Systems, Power Electronics, Telecommunication,
Telematics, Industrial Electronics, Very Large Scale Integration Design, Artificial
Intelligence, Data Science, Big Data Analytics, Semiconductor, Information Security, Cyber
Security, Digital Forensics, Microelectronics, Mechatronics, Nano Materials and Data
Sciences, Internet of Things (IoT), Embedded Systems, Robotics and Automation, Quantum
Computing, Blockchain Technology, Bioinformatics, Drone Technology, Autonomous
Systems, Machine Learning, Cloud Security, Cryptography.

Any other relevant discipline with qualifying degree which mentions any of the above as the
main discipline.
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